
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

SOUTHERN ZONE AT CHENNAI 

Original Application No. 311 of 2024 (SZ) 

BETWEEN 

Chennai K.K.Nagar Residents Welfare Association 

Rep by its General Secretary 

G.Ravishankaran 

S/o. D. Ganapathy 

AP.1734/New No.18, 102" Street, 

14t Sector, K.K.Nagar, 

Chennai - 600 078 

Ph: 8668073758 
Email ID: elangook@gmail.com ... Applicant 

AND 

The Commissioner 

Greater Chennai Corporation 

Ripon Building, Chennai - 600 003. 

& 5 others ... Respondents 

INDEX 

[ s.No. DATE ~ DESCRIPTION Pg.No. | 

1. 30.07.2025 Rejoinder of the Applicant | 

o2 22.01.2024 Annexure - I ) 

| Times of India News Report T 

‘f 3. 02.07.2024 | Annexure - 11 L 

R.T.I. Reply letter from Public 

‘ Information Officer, Chennai 

Corporation (Zone - 10) | 

}‘ 4. 02.07.2024 | Translated Copy of the R.T.I letter 2 

29.07.2025 | Annexure - III 

Recent Photographs of MGR Canal 

Date at Chennai this 30t day of July 2025 p *1( 

COUNSEL FOR APPLICANT 

|o 



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
SOUTHERN ZONE AT CHENNAI 

Original Application No. 311 of 2024 (SZ) 

BETWEEN 

Chennai K.K.Nagar Residents Welfare Association 
Rep by its General Secretary 
G.Ravishankaran 
S/o. D. Ganapathy 
AP.1734/New No.18, 102" Street, 
14t Sector, K.K.Nagar, 
Chennai - 600 078 
Ph: 8668073758 
Email ID: elangook@gmail.com ... Applicant 

AND 

1. The Commissioner 

Greater Chennai Corporation 

Ripon Building, 
Chennai - 600 003 
Phn: 044-25619200 
Email ID: commissioner@chennaicorporation.gov.in 

2. The Managing Director 

Chennai Metropolitan Water Supply and Sewage Board 

No.1, Pumping Station, 

Chintadripet, Chennai - 600 002. 
Phn: 044-2845 1300 
Email ID: cmwssb@tn.gov.in 

3. The Regional Deputy Commissioner, 
(Chennai Central) 
Greater Chennai Corporation, 

Door No.36B, 2" Cross Street, 
Pulla Avenue, Shenoy Nagar, 

Chennai - 600 003 
Phn: 044-26640224 
Email ID: rdccentral@chennaicorporation.gov.in [8ECRETARY 

H KNAGAR 
-SIDENT WELFARE ASSQCIATIC 



4. The Superintending Engineer (Central/Coordination) 

Chennai Metropolitan Water Supply and Sewage Board 
Urban Administrative Building, 
Santhome High Road, MRC Nagar, 
Raja Annamalai Puram, Chennai - 600 028. 
Phn: 044-2845283 
Email ID: cmwssbho@gmail.com ¥ 

5. The District Collector, 

Chennai District, 

Fourth Floor, M. Singaravelar Maaligai, 
62, Rajaji Salai, Chennai Collectorate, 
Chennai - 600 001 
Phn: 044-25228025 
Email ID: collrchn@nic.in 

6. The Member Secretary 
The Tamil Nadu Pollution Control Board 
No.76, Mount Salai, 
Guindy, Chennai - 600032 

Phn: 044-22353145 

Email ID: tnpcbmembersecretary@gmail.com ... Respondents 

REJOINDER TO THE STATUS REPORTS FILED BY THE 

RESPONDENTS 2, 3 & 4 

1 G.Ravishankaran S/o. D. Ganapathy aged about 62 years being t
he 

General Secretary in the Applicant’s association and having office 
at 

Ap.1734/New No.18, 102"  Street, 14" Sector, K.K. Nagar, 

Chennai - 600 078 do hereby solemnly affirm and sincere
ly state as 

follows: 

1.1 am the General Secretary in the applicant’s associatio
n and as 

such I am well aware with the facts and circumstances of
 this case. 

I have gone through the status reports filed by the Res
pondents 

2 & 4 and 3™ Respondent and filing this rejoinder. 

SECRETARY 
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2.1 submit that in Para - 4 of the status report filed by the 

3™ Respondent it has been stated that 15 encroachers in the MGR 

Canal were removed on 23.02.2021 and they are trying to project 

a false case that there are no encroachments at all. In a news in 

Times of India dated 22.01.2024 it was reported that Tamil Nadu 

Urban Habitat Board has identified 382 encroachments along the 

canal. It was also reported that the direction issued by the Hon’ble 

High Court of Madras to the GCC and revenue department to find 

the original depth, breadth, length and identify each encroacher 

and the said order has not been complied with. 

3. The 3 Respondent has completed the construction of raft and 

wall along the side of the 60 feet road, Bharathidasan colony 

(Ward No. 138) from Anna main road. On either side of the wall 

of the canal, the 3™ respondent has left 5 feet and above gap to 

enable the men to walk along the side to carry out the 

maintenance work. 

4. 1 further submit that almost all the traders along the side of 

60 feet road (Bharathidasan colony) have encroached the entire 

5 feet and above space left by the Greater Chennai Corporation 

and as a result men and machinery will have no space for move 

along the sides of the canal. When this encroachments are very 

open and visible the 3 respondent has not only suppressed the 

material facts but has also filed false affidavit before this Hon'ble 

Tribunal to protect the encroachers. 

5. I submit that as far as the averments with regard to the status 

report filed by the Respondents 2 & 4, they have arrested the 

entire flow of sewerage into canal is utter false and suppression of 
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material facts. As on today the sewerage water is flowing in the 

canal from starting to end point. The photographs enclosed along 

with this affidavit clearly demonstrates the false statement of the 

Respondents 2 & 4. 

6. I submit that only when the entire encroachment is cleared on 

either sides of the canal bank and the flow of sewerage into the 

canal is arrested at all the points, the stagnation of sewerage in 

the MGR Canal will be averted and consequently the flow of 

sewerage into Adyar river will also be stopped. 

It is therefore prayed that this Hon’ble Tribunal may be pleased 

to direct the respondents to take appropriate action to stop illegal 

discharge of sewage into storm water drains in Rajamannar Salai and 

in Ramasamy Salai K.K. Nagar, Chennai - 78 which ultimately flows ¥ 

into MGR Canal And Adyar river and to clear the encroachments in 

the MGR Canal, K.K. Nagar, Chennai - 78 for the free flow of storm 

water drain into the Adyar river and thus render justice. 

Solemnly affirmed at Chennai, 

This 30t day of July 2025 

And signed his name in my presence 

SECRETAR: 

CHENNAI K.K.NAGAR 
RESIDENT WELFARE ASSOCIATICN, 

H BEFORE ME ., 

3{ ADVOCATE: CHENNAL 

M- SontBoct, CM-tih 

Sir/\@apmz Ftwal 

H%%ge, 
Ch-ol,
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212/3022/2024 __fhna: _/06/2024 
(i) poeucd Dbl o flevivd 1L ngy eress whHpId Gpd 3022/ 2023, HIG.26.02.2024 

(i) 56016 DBluD 2 flemnd o1 1ngy) G HEeIG 

DigpiIcoyTT 6o QUL T : 07032024 

(iii) @il 8 (3)eir &ip BEIODTUH HEPIICMHEE 

DAHDULL LG [hibHT60 

(1) DA DAIeuI @[ eSleurmimen 

(o) i L G 

(@) Db Digpieiooi uflevsillas Genedoria 

MNeurid (euiflema o 6torBeT) 

{iv) uléo (DU L eNeortdsaser H6MiHEI) 

ou. Gt L oo 

sragor 

‘1 By an order dated 26072018 passed in 

‘ W.PNo1ss3s of 2018 the Honble High court 

of Madras has directed you to {ind out breath 

| and length of water canal namely MGR water 

| canal running across wards 1368138, 

KK Nagar, Chennai-600 078. Kindly furnish 

| me the information as to when the said 

‘ inspection was conducted as per the court 

order. the names of the officials with 

designation, who had inspeclqd thE ;gjd site 

2 Furnish me a copy of the notes of the 

| inspection and the report made there under 

e 
g 
B BERHEGIT B 

@Hs G YoDTH 

(@) Guéoapemmuil [ iepieneoflen Gl 

(@) upefl 

&) ogieues pooifl 

(/) DIEIUGVE OETemeoBUS) 616 

Blesreat @harcd sl 

Getw ofigy 

QarRldsiun L Beeeo/ apeicorhimeflesr afleubiae 

(Oioeg)  HEIG  DDBHIULILI  DBDHENC 

sy LHHID D FDIHBIU L BB Guin 

»_flomnd a1 Giflofler Sl 

e Gonfisaauiics G FUITET Roueoibinoi 

THOID  BeleieesHGlc  BEoren 66U, |t 

Qs flefé 516 QamnareniuGEms! 

sy Ganfléaauilc QM Funer peieorhins! 

g SoioigieicoahBle  @ooame  ereiisns 

@pfleilspsGarsremiuGSngs 

b aoiflée Gooupeomife Gtuiconib. 

SpurapumGase BSC. 
IDTEIL_L SICHEIT) GOV 

106501160 DigpIeIent] 

676001 17, 6T 6b1.61610 (B85.61 6060 

Besm_(bunrdsasid, Gl srement -600 024 

04424838968 

. aczone1o @chennaicorporationgovin 

ibifleormey Beaimevest S bon QuDD  apling!
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@umisg: 
+ ThKElango 

Krish Law Associates, 

S-aA, Singapore Plaza, 3 floor 

No0.337(0ld nos4) Linghi Chetty Street 

@& ciremen-600 001.(opp High Court) 

156D 

Besniy oo > S, 

Gung pemiss Srggvslloss oGS 
Guws - @éctr 
useh @eup@un e 
DAI1608; Ol 600 BUE oT6dor 

044.24838968 

(lsirenr gy weis pescuf] 
aczoneto@chennaicorporationgov.in 
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1I. 

III. 

Greater Chennai Corporation 

Zone-10 

Office Letter No. M.A.10. Na.Ka.No. A2/3022/2024 Dated  /06/2024 

Right to Information Act Petition Number - 3022/2023, Date -26.02.2024 

Petition under Right to Information Act was received by the Public Information 

Officer on : 07.03.2024 

If the petition was sent to any other office under Section 6(3) 

a) Details of that Officer : 

b) Date of sending: 
c) Information to be provided by the respective officer (S. No.): 

d) Answer (Except the changed questions) 

|'S. No. Information sought for Information Given/ Document Details 

(OR) Information denied with reasons 

and the related provision of law for 

| obtaining the information | 

By an order dated 26.07.2018 passed 

in W.P. No. 18835 of 2018 the 

Hon'ble High Court of Madras has 

directed you to find out breadth and 

length of water canal namely MGR 

| water canal running across wards - 

600 078. Kindly furnish me the 

court order, the names of the officials 

with designation, who had inspected 

the said site 

136 & 138, K.K. Nagar, Chennai - | 

information as to when the said | 

inspection was conducted as per the | 

1t is respectfully submitted that the | 
| | 

details sought for by the petitioner is 

not available in the office 

Furnish me a copy of the notes of the 

inspection and the report made there 

| under 

It is respectfully submitted that the 

details sought for by the petitioner is 

not available in the office 

If you wish to prefer an appeal, the same may be preferred
 within 30 days from the date 

of receiving this order to the below mentioned address: 

A. 

B. 

C. 

Name of the Appeal Officer: Mr. P.Murugesan, B. S.C. 

Rank of the officer . District Revenue Officer/ Zonal Officer 

Office address : No. 117, N.S.K. Salai, Kodambakkam, 

Chennai - 600 024 

Office Landline No. : 044 - 24838968 . 

Email Address : aczonelO@chennaicorporation.gov.in 



Sgd/- (02.07.2024) 

Signature of the Public Information officer 

Name: T.Eniyan 

Post: The Executive Engineer 

Office Landline No. 044-24838968 

Email address: aczonel0@chennaicorporation.gov.in 

To: 

1. Mr. K.Elangoo 

Krish Law Associates, 

S-4A, Singapore Plaza, 3" Floor, 
No. 337, (Old No. 164), Linghi Chetty Street, 
Chennai - 600 001. (Opp High Court) 

Copy to: 

File and Miscellaneous 
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Chennai, Tamil Nadu, India 

India 
amil Nadu 600 
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BEFORE THE HON'BLE 

NATIONAL GREEN TRIBUNAL, 

SOUTHERN ZONE AT CHENNAI 

0O.A. No. 311 of 2024 (S2) 

BETWEEN 

Chennai K.K.Nagar Residents 

Welfare Association 

Rep by its General Secretary 

... Applicant 

AND 

The Commissioner 

Greater Chennai Corporation 

& 5 others 

... Respondents 

REJOINDER FILED BY THE 

APPLICANT 

M/s. KRISHNA LAW ASSOCIATES 
(ROC No. 120/2023) 

COUNSEL FOR APPLICANT 
+91 99406 41919


